(&

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

M.A.Ne.463/96 in

O.A.Ne.162/92

BETWEEN:

1. S8.Sukash Chanéra

2. K.T.Srinivas Gepal

3. M.Venkateswar Rae
AND

1, Unien ef India, rep. by

Date of QOrder: 1,8,96

«. Applicants,

its Secretary.

Ministry ef Cemmunicatiehs, Dept.
anf Telecemmunicatiens, Gevt, ef

India, New Delhi - 110 O

2. Chairman, Telecem Cemmis
Ministry ef Cemmunicatie
Telécemiunicatiens, Sanc
New Da&lhi - 110 001.

3. Directer-General,
Telecemminicatiens,
New Delhi - 110 001.

4, Chief General Manager,
Te lecemmunicatiens,
A.P, Hydergwad,

01,

Sien,
ns Dept.,
har Bhavan,

5. By. Directer General (pPersennel),

Ministry ef Cemmunicatie
Sanchar Bhavan, New Delh

Ceunsel far the Apeslicants

Ceunsel feor the Resmendents

CORAM ¢

HON'BLE SHRI R.RANGARAJAN

o

X Oral erder as per Hen'ble

ns Dewnt,,
i - 110 001,

+ . Respendents,
.+ Mr.K,Likshrinazasimha

«e Mr.N.R.Devraj

MEMBER (ADMHN.)

RDE

[ —,

§

Shri R,RANGARAJAN,MEMBER (Admn.) )




Heard Mr.K.Lakshmi NarasiTha, learned csunsel fer the
apblicant and Mr.w.Satyanarayana fer Mr.N,.R.Devraj, learned

standing ceumsel fer the respendents,

2. The apelicant im this OA has fllei this Ma fer
imglemsntatien ef the judgement in the Oa dated 12.3,92,
Netice was issued en 1.7.96r and it is woestedé teday fer
further hearing. Even teday the learned standing ceunsel

was net aeble te get any inﬁormatiéa. Hence the MA is erdered

as fellews: =

The judgement sheuld ke imelemented en er hefere

31.8.96. M.A. is erdered accerdingly.

pe—

{ R.RANGARAJAN )
Member (Admn.)

| '1/4»1 [
P ﬁ@*“”” A

Date#: 1st August, 1996

(Dictated in |Open Court)

| .




